
 195  Re.  Allotment  of

 32.25  hrs,

 Re.  ALLEGED  IRREGULAR  ALLOT-
 MENT  OF  LAND  IN  DELHI

 MR.  SPEAKER:  We  pass  on  to  the
 next  item,  <ilh  ‘e

 Papers  to  be  laid  on  the  Table.

 Shri  K.  R  Ganesh.

 SHRI  JYOTIRMOY  BOSU
 (Diamond  Harbour):  I  have  given
 notice  of  an  adjournment  motion
 about  the  land-grabbing  in  Delh.  I
 have  algo  given  a  secong  notice  that

 the  Lt.  Governor....

 MR.  SPEAKER:  I  am  not  allowing
 the  adjournment  motion.  This  is  not

 a  proper  subject  for  an  adjournment
 motion.

 SHRI  JYOTIRMOY  BOSU:  A  son
 of  the  Vice-President,  so  on  and  so
 fourth.  .(Interruption)  This  is  a  very
 serious  matter.

 MR.  SPEAKER:  I  am  not  permit-
 ting  you.

 et  मु  लिये  (बाका)  प्रत्यक्ष
 महोदय,  मेरा  प्रिसले  कया  सवाल  हें

 SHRI  JYOTIRMOY  BOsu:  The
 Lt.  Governor’s  own  nephew  is  there
 (Interruptions)  This  is  a  very  serious
 matter.  There  was  a  CBI  inquiry

 against  him,  We  wanted  a  discussion.
 You  will  kindly  allow  a  discussion  on
 thig  matter..

 MR.  SPEAKER:  Will  you  please
 listen  to  me?

 sh  aq  शि लये  :  झिझक  महोदय,
 चेरा  प्िनजेल  का  सवाल  है  eee

 श्री  कल  बिहारी  बाजरे वी  (ग्वालियर):
 & है  जी,  मैंने  इस  के  बारे  में  20  मार्च,

 की  पेटिस  दिया  था।  मैंने  एडज।मेमेंस्ट  मोशन
 काल  पदेन्शव  भर  रूल  277  में  भी  इजाजत
 अंग्री  है  1
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 PROF.  MADHU  DANDAVATE
 (Rafapties:  Bari  Madhu  Limage  “és

 MR.  SPEAKER:  ‘Two  days  back
 this  call  attenfion  came.  I  was  dfi-
 formed  that  this  matter  is  before  ‘ime

 and  it  is  sub  judice,

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  How?  In  what  fora?

 MR.  SPEAKER:  I  do  not  know.
 It  is  there,

 SHRI  SHYAMNANDAN  MISHRA:
 Have  you  been  informed  about  it?

 SHRI  VIKRAM  MAHAJAN  (Kan-
 gra):  The  matter  is  before  the  court.
 There  is  no  dispute  about  it,  It
 has  come  in  the  papers

 शनी  झल  बिहारी  बाजपेयी  :  में  इसके

 बारे  में  गृह  मर्व  जी  का  लिख  चुका  हु

 SHRI  SHYAMNANDAN  MISHBA:
 But  you  must  be  quite  sure  about  ‘i.

 MR.  SPEAKER:  This  matter  is
 before  the  court.

 SHRI  SHYAMNANDAN  MISHRA:
 Has  the  Chair  received  any  authen-

 tic  information?

 aft  क्ट्ल  बहि  री  wed  were  af,
 जब  मैंने  नोटिस  दिया  था,  तब  यह  मामला  कोर्ट

 %  नही  था ।

 अध्यक्ष  महोदय  नोटिस कब  दिया  था
 ?

 को  जस  बिहारी  बाजपेयी  :  ताव  29

 को  दिया  था  |  तब  यह  मामला  सुप्रीम  कोई

 में  नहीं था  ।  उस  के  पहले ला०  28  को  होम

 मिनिस्टर  श्लोक  हाउसिंग  मिनिस्टर  को  भी

 पत्र  लिख  कर  इस  के  बारे  में  सूचित  किया था  ।



 297  Re.  Allotment  of  CHAITRA  19,  896  (SAKA)  Re,  Minister's  State-  790 Lénd  4a  दरद  हम  on  R.P.F's  bayonet  Charge  at  Lakhisarai  Rly.  Stn.
 MR.  SPEAKER:  Order  please,

 sit  down.  When  the  Speaker
 ig  standing  you  must  not  get  up,  You
 must  observe  certain  decorum.  What
 ig  wrong  with  him?

 SHRI  JYOTIRMOY  BOSU:  Noth-
 ing  wrong  with  me,  what  is  wrong  is
 with  the  Government,  corrupt
 Government.  .

 MR.  SPEAKER:  I  came  to  know
 two  days  back  that  it  is  in  one  form
 or  other,  before  a  court.  All  that  you
 can  do  is  to  ask  for  factual]  informa-
 tion.

 SHRI  JYOTIRMOY  BOSU:  That  is
 exactly  what  I  am  asking  for,  Sir,

 MR.  SPEAKER:  Why  don’t  you
 have  patience?  You  have  no  patience
 to  listen.  My  request  to  you  is  to
 limit  the  scope  of  your  information
 for  a  factual  information  and  on  that
 you  can  ask  a  question.

 SHRI  SHYAMNANDAN  MISHRA:
 I  also  know  that  the  matter  ig  before
 a  court.  But  the  objections  made  by

 the  Chief  Justice  are  not  under  judi-
 cial  review.  The  observations  have
 already  been  made  and  we  are  bound
 to  take  notice  of  those  observations.

 That  is  precisely  the  point  which  7
 wanted  to  submit  to  you.

 SHRI  PILOO  MODY  (Godhbra):  I
 want  to  say  something  on  the  obser-
 vations  made  by  you  about  the  matter
 being  sub-judice.

 SHRI  SHYAMNANDAN  MISHRA:
 This  is  not  sub-judice.

 SHRI  PILOO  MODY:  I  want  to
 make  a  submission  and  it  is  this,  We
 are  only  discussing  what  has  appear
 €  in  the  newspapers.  So  if  it  is  sub-

 judice  then  surely  it  is  sub-judice  for
 the  newspapers  also.

 MR.  SPEAKER:  Newspaper  give
 only  news.

 SHRI  SHYAMNANDAN  MISHRA:
 Observations  are  not  coming  under
 sub-fudice.  ‘

 SHRI  PILOO  MODY:  Therefore,
 what  I  say  is  that  what  has  appeared

 in  the  newspapers  ig  a  matter  for  dis-
 cussion. It  does  not  come  within  the
 mischief  of  sub-judice.

 MR  SPEAKER:  I  have  not  dis
 allowed  reference  to  that  news.  What

 I  said  was  because  something  is  still
 pending  before  the  court.  I  respect  of

 what  has  appeared  in  the  newspapers
 you  can  confine  yourself  to  that

 factual  information.  This  is  what  I
 wanted  to  tell  Members  to  confine
 themselves  to.  They  must  confine

 themselves  only  up  to  that.

 Now  shri  Madhu  Limaye.

 RE,  INACCURACY  IN  MINISTER'S
 STATEMENT  ON  ALLEGED  BAYO-
 NET  CHARGE  BY  R.  P.  प्  PERSON-
 NEL  AT  LAKHISARAI  RAILWAY

 STATION

 श्री  मधु  सीखिये  (maw):  प्रत्यक्ष  महोदय,
 ह

 मुंगेर  जिले  के  लक्खी  सराय  नामक  कस्बे

 में  जो  गोली  काण्ड  शर  बैनट  चार्ज  के  बारे

 में  रेल  उपन् मंत्री  ने वक्तव्य  दिया  है  उसमें  न

 केवल  गलत  बयानी  है  बल्कि  सदन  को  जान-

 बूझ  कर  गुमराह  करने  का  उन्होंने  प्रयास  किया

 है।  उन्होने  कहा  है  कि  कोई  बजट  चार्ज  नहीं

 हुमा  था  लेकिन  सत्य  यह  है  कि  संगीनों  से  i3

 L4  साल  के  बच्चों  के  पेट  फाड़े गये  हैं  ।  मंत्री

 महोदय  ने  स्वीकार  किया  है  कि  बच्चों  को  चोट

 के  कारण  पंक्चर  इंजरीज  हुई  हैं  Bo  एन०

 जे०  मोदी  की  प्रसिद्ध  किताब  “मेडिकल

 जुरिसपूढेन्स  के  गफ्बें  चेप्टर, ओष्ठ  221-22

 पर  कहा  गया  है  :

 “Punctured  or  stab  wounds:
 These  are  popularly  called  stabs


